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fareatReY & 31X & /Assessee by : | None

goAdTs T TRIW / Date of Hearing 1| 22/09/2025
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MU /ORDER

Per Bench :

These two appeals are filed by the Department against order of the
|d. AddI/JCIT(A), Ranchi, both dated 09/06/2025, passed in separate
Appeal Nos. ADDL/JCIT(A) RANCHI/10011/2019-20 and
ADDL/JCIT(A)RANCHI/10002/22015-16 for the assessment years 2020-
2021 and 2016-2017.

2. Shri Vijay Singh, Sr. DR appeared on behalf of the revenue. None

appeared on behalf of the assessee.
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3. It was submitted by the Id. Sr. DR that there was substantial delay
in submission of the Form 10B of the Act, therefore, the 1d.AddIl./JCIT(A)
ought not to have granted the relief to the assessee.

4. We have considered the submission of the Id. Sr. DR. A perusal of
the order of the Id. AddI./JCIT(A) for the assessment year 2020-2021
clearly shows that the Id. AddI./JCIT(A) has ordered as follows :-

“Therefore, it is hereby ordered that:

* The jurisdictional Commissioner is directed to immediately
consider and dispose of the condonation petition, if any, filed for the
delay in filing Form 10B.

* Upon the disposal of the condonation petition, the Assessing
Officer (AO) shall give effect to the order accordingly, re-evaluating

the demand in the light of the condonation of delay in filing Form
10B.”

5. Further, for the assessment year 2016-2017, the AddI./JCIT(A) has

held as follows :-

“Direction :

Given that the primary reason for the demand raised is the delayed
filing of Form-10B, it is directed that the jurisdictional Commissioner
shall immediately dispose of any pending condonation petition
related to the late filing of form-10B.

Upon the condonation of the delay in filing Form-10B, the
Assessing Officer is hereby directed to give effect to the same
accordingly and revise the assessment order for Assessment Year
2016-2017, considering the Form-10B as duly filed.”
6. The revenue has not been able to show any error in the order of the
|d.AddIl./JCIT(A) for both the years under consideration directing the

Commissioner and the Assessing Officer. This being so, the findings of
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the Id. Addl./JCIT(A) for both the assessment years stands upheld and
both appeals of the revenue stand dismissed.
7. In the result, both appeals of the revenue stand dismissed.

Order dictated and pronounced in the open court on 22/09/2025.
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